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Registered Office:19, Reliance Centre,Walchand Hirachand Marg,Ballard Estate, Mumbai 400001 

RGICL/ Annexure IV 

 
ENDORSEMENT WORDINGS - NEW ADD-ON IN MOTOR 

Reliance Commercial Vehicles Package Policy 
   

COVER FOR MOTOR DAILY ALLOWANCE BENEFIT – FOR LOSS OF USE OF VEHICLE 

(For Commercial Vehicles Only) 

Unique Identification Number (UIN): RGI-MO-A00-an-19-V02-14-15 

 
In consideration of payment of an additional premium of Rs....…..*, it is hereby understood and agreed 
that the Company will make an allowance to the Insured for loss of use of the insured vehicle due to risks 
covered under Section I of this Policy as under:- 

 

1) Warranted that the allowance payable under this benefit will be payable only when insured 
vehicle shall be required to be with Company's Authorized network garages for more than of 
_____ days (3 days or 7 days as per the plan accepted by the policyholder) for repairs. 

2) Daily allowance is payable as per the plan accepted by the Insured, only on the admission of 
claim of loss/damage to the insured vehicle, if the duration (from the date of delivery to 
Company's Authorized network garage or date of intimation whichever is later to the Company till 
the date of discharge) exceeds the minimum number of days as specified above. No claim under 
this Add-on cover is payable if there is no admissible claim under the Policy, of loss / damage to 
the insured vehicle. 

3) Rs. ____/-** per day as per the plan accepted by the Insured subject to a maximum of _____days 
for loss/damage to the insured vehicle giving rise to claims other than Total Loss/ Constructive 
Total Loss. 

4) In case of theft of insured vehicle, daily allowance benefit in a lump sum will be payable if the 
insured vehicle is not recovered within 90 days. The allowance payable will be as per the plan 
accepted by the Insured. 

5) No further payment for specific accidental loss or damage will be made once the vehicle is 
removed from the garage. 

6) The Company will not be liable for any delays on account of delay in delivering vehicle to the 
garage. 

 

Provided that the allowance shall be available only: 

a) For first two eligible claims under Section I of the Policy wordings during the Policy period. 

b) If the insured vehicle as required above is kept in any of the Company's Authorized 
network garages for repairs.*** 

c) If the time required for repair of insured vehicle is more than 3 days or 7 days as per the plan 
accepted by the Insured, and 

d) On completion of repairs there is no delay by the Insured in taking delivery of the insured vehicle. 
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For purposes of this Add-on cover: 

In case of, claims of loss/damage, an “eligible claim” shall be one of that is under Section I of the 
Policy, and for which the insured vehicle is kept with the Company's Authorized network garages 
for more than 3 days or 7 days as per the plan chosen by the Insured, and a daily allowance for 
at least one day, is payable. In case of, a claim arising due to theft of insured vehicle the same 
shall be an “eligible claim” and entitle the Insured to the benefit as provided in sub-clause 4) of 
this Add-on cover. 

 

Subject otherwise to the terms, exceptions, conditions and limitations of the Policy.  
 
* To insert the sum as per the premium table.  
** To insert the per day allowance as per the premium table. 
*** A list of Company's Authorized network garages & their addresses is available on the Company’s 
website: www.reliancegeneral.co.in 

http://www.reliancegeneral.co.in/

